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| learmed counsel fnk);vthe petitiomer
is absent whem called even though the case
was put in the Warming List before comst if
of the Division Bench.

Shri A-K.Mishra appearing om behalf of the
Re spondents. Im this Application the pra
of the applicant is for a directiom to

Watchman Borikima Se0¢ till his retiremen
On superannuation. He R@s also prayed for
quishing the order dated 9.3.1992 at

cut ion

Heard the learmed semior panel coumsel
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Respomdents to allow him to work as E.D.?\vt?"v‘l-
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Order | Order taken on orde@
e 19.9.97|  Ammexure-l directing his relief from i

. the prayer for imterim relief seeking

- application filed im March, 1992 that

 the Respondents in itheir counter that:: ]

' adjusted in other L«D.Pogts in nearby
. post offices amd till such adjustment
' they are being allowed to continue. In

. has become infructuous. In comsideration
- of the above, the petitiom is dismissed
for having become imfructuous. NO costse.

the post of E«D.Night Watchman, Borikima
to emable him to join ag ED.ML.

Jamakide ipur Post Office. At the time of

adnission of the Application on 26.3.1992,

stay operatiomn of his posting from
Borikima to Japakideipur was rejected.
The applicant has submitted im his

he is 62 years old and he should be :
Zllowed to cont inue as E.D.Night Watchma
till his superannuatiom which would be
at the age of 65, It is submitted by

in persuance of a policy decision the
postsof Night Watchmem have keen ‘

abolished im the E.D.Post Offices and |
the exist ing Night Watchmem are be ing

this case the petitiomer by mow his
own admission has crossed the age
65 years amd therefore, the petiti
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